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The Minister Of Transport (Shri 
Raj Bahadur): (a) and (b). A state-
ment laid on the Table of the House. 
[Placed In Library. See No. LT-
4769165]. 

Drought ConditIo ... 

r Shri P. Venkata!l1lbbaiah: 

I Shrl Ravladr. Vanna: Shrl Hukam Chand 
Kar.hhaval".: 

I Shrl Yashpal Slnctl: Shrl D. S. Patl1: 
Sbrl Kamble: 
I Sbrl H. C. Llnra Redd,,: 

-463. ~ Sbrl BI.hwanath Ro,,: 
I Shrl B. N. Kureel: 

I Sbrl Brajeshwar Prasad: ShrI Gopal Datt Mea"': 
Bbrl Surendranath 
IDwivedy: 
l Shrl lena: 

Will the Mini.ter of Food .. 4 
Arrlcultu", be pleased to state: 

(a) whether It Is a fact that al-
most th(> entire country is facing 
drought conditions due to lack of 
rains; 

(b) whether the kharil crop will 
be seriously affeded; and 

(c) It so, the step. Government 
propose to take to procure necel-
sary foodgrains. internal al well al 
by importing, to ensure adequate 
and continuous supply to the 
people? 

The Minloter Of Food and Aa"rI-
caltnre (Shrl C. SubramaDiam): (a) 
and (b): The monsoon has been 
erratic over large parts of the coun-
try this year, but lately there have 
been good rain. which are expected to 
proye beneficial to standing Kharil 
crops. 

(c) Every effort is being made to 
Intensify internal procuremnt and to 
Import as much foodgrains from ab-
road as possible within the ",sources 
available with the Government. With 
these and the stocks on hand, Gov-
ernment expects to mainlalD the 
preaent rate of d.btrlbutlon. 

Re5e"atlon of ParUamentary ConstI-
tnencles for S.C. & S.T. 

-"63. Shrl n. N. Kureel: WiIJ the 
Minl,ter of Law be pleased to .tate 
the criteria adopted for the reserva-
tion at Parliamentary Constituencies 
for the Scheduled Castes and Schedu-
led Tribes? 

The Minister of Law (Bbrl A. K. 
Sen): The reservation of Parliamen-
tary Con. t t nci~  for the Scheduled 
Castes and Scheduled Tribes are made 
having regard to the provisions con-
tained in clauses (c) and (d) of sub-
section (!) of Section 9 of the Delimi-
tation CO'IT!l11ision Act, 1962. 

Ban on Movement of Coarse Grains 

-'S4. Shrl la,hv.nt Mehta: Will 
the Minister of FOOd and Arrleultare 
be pleased to .tate: 

(a) whether it is a fact that soma 
of the States have banned the move-
ment of coarse grains out of the State 
boundaries; 

(b) if so, the narnes of those States; 

(e) whether the States bad sought 
permission of the Central Government 
before imposing tbe ban; and 

(d) the steps Government have 
taken to overcome the difficulties ex-
perienced by the deDcit State. due to 
this order? 

The Mlnl"",r of Food and Arrical. 
ture (Shrl C. Subramaulam): (a) Yes, 
Sir. 

(b) Andhra Pradesh, Madru, 
Madhya Pradesh, Bihar, GDjar.t, 
Maharashtra, Jammu and Kashmir, 
Mysore. Punjab, Rajasthan and Uttar 
Pradesh. 

(c) Yes, Sir. 

(d) Surplul States which have tradi_ 
tionally been exporting coane ,raiDs 
to other States have been naked to 
continue to allow such export on a re.. 
IUlated basis. About one lakh tonn .. 
of milo has also been imported ...... 
allotted to the deficit States. 




